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JUDGMENT
Hon'ble Shri B. N. Ohoundiyal, Member (A) —

The applicant, Shri Sabir, claims to have uorkod in

' Class IV in the office of the Chief Enginaer (North), All
India Radig, from 14,5.1990 and prays for a diroqtipn to
the respondents to regularise him in a Group '0' post; not
to terminate his services till such ragularisation; and

give him regular pay scals retrospectively.

2. Oon 9.12.1991, this Tribunal passed an interim order
direct ing the respondents toO maintain status qQo as regards
cont inuance of the applicant as casual labourer and noi to
fill up the vacancias in Group ‘D' posts. The interim order

cont inues till date.

3, . In their counter, the respondents have averred that
.the applicant uwas engaged simply ai a caaual'lanJr on
daily rated basis in connect ion with tﬁo exscut ion of the
work of Rifu;bishing axojact of All India Radio against the

&wlihbur provisions made in the detailed techincal est imates




of the Project. They have denisd that the services of the
applicant wers proposed to be dispensed with, He has rightly
been piid daily wages as prescribed from time to time, As
these is no regular sanctioned post of any category in the

Project, the quastion of his regularisation does not arise.

4, As the f-spondanti have clearly stated that there is no ?
intention of disengaging thp applicant, his applicstion in

this respect ﬁaa become infructuous, As regards regularisation,
being a workman muster roll as per rules incorporated in the

All India Radio Manual, hs is engitled to the same facilities

as givan to the CPUD staff. As the applicant has already

worked for more than 240 days in two consecutive years, he is

~eligible to be qonsidirod for regularisation in Group 'D?'.

He would also be entitled to benefits extended to the |
non-industrial uorkais'as per éuidnlinon given by the Minjistry g
of Finance in their O.M. dated 12.3.,1960. It is an admittod (
position that all posts in the uwork-charge establishment are d
to boifillod from amongst the persons working on mueter roll

in accordance with the CPUD Manual Vol.II and for this purpoee,
all eligible muster roll candidates are to be considered for %

empanelment.

S. In the facts and circumstances of this case, we hold

that the applicant is also antitlcdvto the benefits of the |
aforement ioned rules. He shall be given the bems fit of i
regular scale in accordance with the Ministry of Finance

O.M. dated 12.8.1960 and hes shall be considersd for recruitment

in a.Group '0' vacancy in accordance with the relevant rules,

No ordere as to costs.
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